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MS app.)ication in forn  

034e34I 	pesent: Hn'le Mr.1(.v.Sach1dandn, 
Vic e.Cha Irman. 

ss fd/C I . • 	.• 	 The husar1d of the ap?licant was 

f.und missing on 02.10.01 and FIR L.dged 
y the aticant in the Lumding PeUce 

................................... fl  
Stat.n. The representatiens (Annexr-e 

4) have )eeen filed y the ajcant 
.. Arat 

dxes ferbern 
 çief.re the respendents 

but the 
representati.n has not yet been dispes-

_tp 	
ed .. The-'i.plicaflt is aggrieved and 
she has filed this •.A 

Issue netice .nth Resp.ndents. 
P.at on 2744.0. 

4 	. 	 - 	vice..Chairrnan 

L'n 
2704.2006 	Cr.J.L.Sarksr. learned standing 

C OUflBS 1. tot the Railways requests for 
tiine to *ile reply statement. let it 

done • poet on 29.5 .2006. 
ez_g1Q_ oaj2dt, 

vicectt airman 
bb 
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29.05.20o 	Dr. J.L. Sar)ar learned 
standing counsel for the railways 
requested further time to file 
reply statnent. 	

/ 
Post on O9.O.206. 

Vice-Cbaja 
mb 

19.06.2006 	Dr. .M,C. Sarzua, learned counsel 
for the respondents sought for four 
more weeks to file reply stataent. 

No-h 	 Let it be done. 
7 	 Post on 20.07.:2006. 

1a1- 5 7 -  

Vjce-Chajan 
7\ 	 ab 

30.07.2006. 	Dr M.C. Sarma,learnea railway 
:24 LjOJ' 	

- 	
counse]. submitted tl'at he wôt.Ud like 
to have three weeks more time to file 
reply statient. Let it be done. 

Post on li3OS.2006 

- 

/ 	 Vlce..Chjrman 
CiJ1 	 : : - - mb 	 S"- - 

-. 	 1[1,4$.266ra 	P.st•.n 12s9.2CS. 

S. 

Vie 	iLlna* 

_- 	 -- 	 - 

-- 	 12.9.2006 -- post on 21.9.2006 granting time 
• / to the respondents to file reply eta.. 

tement: as requested by Dr .M .0 • Sh arma. 
learned Railway counsel. 

I 	Vice (airmafl 
• 	 bb 
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21.9.2006 Dr.M.C.arma 1  learned Railway 
counsel has filed reply statement. Copy 
of the same is furnished to the 1earn4O 
counsel for the app lic ant Ms .U.Das. 

The o,* is admitted, post on 
14.11.2006 for orders 

Vice-Chair man 
bb 

14. 11.2006 Present: Hon'ble Sri K.V, Sachi.danandan 
- Vice-Chairman. 

4c 
t- Dr. M.C. Sarma, learned Railway 

Counsel submitted that he has filed reply 

Post 	12.12.2006. statement. 	on 	 In the 

meantime, the Applicant is given liberty to 

file rejoinder, if any. 

() 	/e 	7 
Vice-Chairman 

/mb/ 

11.12.06 Counsel for the appliCant4 wanted 
to take instruction from the applicant 

tr- and prays  for time. 
post on 10.1.07 for hearing. 

8J2OL Vice-Chairman 

1e.1.e7, 
1 Pest the matter on 22.1.17 

IM VCe.Chajnan 

-b \-aQ t9 IV4' 
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22.1.2007 * 	When the matter came up 11or 

• 	hearin9 today MS.U.bQS, karned counsel for 

• 	 -.• 	 .. 	
•: ' 

 

the Applicant submitted that in the reply 
1  

statement fil by The. aiiways it is-stated 

that the missinq employee has taken 

treatment at kailway Hospital in 2004 and if 

that is the case she requested time to töke 

instruction from her clit. Let it be done. 

Fost on 21.2.2007. 

br  

2-/i ;o? 

- 	
, 

Vice-Chairman 
/bb/ 

- When the rn alter rame up for 
hearing the Jeerned counsel for the 
applicant has s hinft ]Lthat she does 
not went to pursue the matter and 
she preys for permission to withdraw 
the applicatIon. Permission is granted 
to  withdrew the O.A. •Accnrdingly, 
O.A. is disnissed on withdrawal. 

0  

\Jice..Chairmanl 

hn 
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

Title of the case 	 OA No. . . .of 2006 

BETWEEN 
SMT. JAYANTI MALAKAR 

...........APPLICANT. 
AND 

UNION OF INDIA & OILS 
............RESPONDENTS 

INDEX 

Filed by: Miss tJsha Das 	 Regn. No.: 
	 /1 

Advocate 	 Date 

p 
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LIST OF DATES 

DATES 

1)02.10.2001 

25.12.2002 

28.12.2002 

PARTICULARS 

Husband of the applicant I4eiikmissing 

FIR lodged by the applicant in the Lumding Police 

Station 

Lumding Police Station registered a Case ODE 

No.849 

21.3.2003 

	

	 Certificate issued by the Officer-in-Charge, 

Lurnding Police Station in respect of the missing of 

the husband of the applicant 

5)16.1.2002 	 Representation filed by the applicant before the 

respondent authority informing about the missing of 

her husband and made a request to take necessary 

action into the matter. 

6)1.3.2004 	 Representation preferred by the applicant request has 

been made to pay all settlement dues on account of 
missing of her husband and to consider her 

daughter's case for compassionate appointment 

undr the light of the Railway Board's letters. 

7) 25.5.2005 	 Another representation filed by the applicant 
reiterating her prayer for settlement dues as well as 
to consider her daughter's case for compassionate 

appointment. 

PRAYER MADE BY THE APPLICANT 
1) To direct the respondents to arrange payment of final settlement dues of the 

disappeared Railway employee named SIui Sukesh Malakar, the husband of 



the applicanl in respect of Provident Fund, Gratuity, Leave Salazy, Bonus )  
difference of pay fi*alion due to enhancement of D. A. and other reliefs time 
to time granted by the Central Government, Pension! Pensionary benefits with 
commutation value and all other pay and allowances admissible as per 
prevailing system and Rules of the Railway. 

To direct the respondents to pay the interest on market rate on the amount 
payable to the applicant on account of her husband's dues from the date of 
accrual till payment. 

To direct the respondents to release the family pension to the surviving family 
of the disappearead Railway employee mentioned above. 

Cost of the application 

Any other relief or reliefs to which the applicant is entitled to, under the facts 
and circumstances of the case as this Hon'ble Tribunal may deem fit and 

V'JA-1- 
W ' ^ 
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BEORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH, GUWAHATI 

(An Applicalion Under Section 19 of the Administrative Tnbunal Ac1, 1985) 

OANO. 	/05 

BETWEEN 
Smli Jayanli Malakar, 

Wife of Shri Sukesh Malakar, 

DTS Hill Colony, (near Children Park), 
P.O. Lwnding, Dist Nagaon, Msam. 

Applicant 
Versus 

 Union of India, represented by 

General Manager, N. F. Railway, Maligaon 
Guwahali- 781011. 

 The Chief Engineer, N. F. Railway, Maligaon, 
Guwahati-78 1011. 

 The  Chief Personnel Officer, N. F. Railway, 
Maligaon, Guwahati-78 1011. 

 The Divisional Railway Manager, N.F. Railway, Lumding, 
Dist. Nagaon, Assam. 

 The Senior Divisional Engineer, N. F. Railway, Lumding 
P.O. Lumding, 1)1st. Nagaon, Assam. 

 The Senior Sectional Engineer/P.Way4l11l/N.F.Railway, 
P.O.Lumding, 1)1st Nagaon. 

Respondent& 

1. Details of Application against which the Application Is made: 
This appkcaiion is made against the action of the respondents in not finahnng 

the settlement dues inspite of repeated requests and the representations prefeired by 
the applicant dated 16.1.2002, 1.03.04 & 25.5.2005 before the respondents for her 
husband Sii Sukesh Malakar, a senior Watchman under SSEJP.Way/Elll/bnnding 
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found missing at different times in the year 2000 and completely disappeared with 
effect from 02.10.2001. 

JurisdIction. 
The applicant declares that the subject matter of the application is within the 
jurisdiction of this Hon'ble Tribunal. 
LImitation: 

The applicant further declares that the application has been filed within the hinitathin 
penod prescribed Under Section 21 of the Administrative Tribunal Ac1 1985. 

Facts of the ease: 
4.1. That the applicant is a citizen of India and as such is entitled to the rights, 

protections, and privileges guaranteed under the Constitution of India. 

4.2. That the applicant begs to state that her husband Sri Sukesh Malakar had been 
woridng in the capacity of a Senior Store Watchman under Senior Sectional 
Engineer/P. WayiHill/Lumding, respondent No.6, under the exclusive control of the 
respondent No.4. 

4.3. That the applicant begs to state, albeit it is her family affair, nevertheless it has since 
reasoned to be focused under the sun, that her husband Sri Sukesh Malakar 
mentioned above was found missing at different times in the year 2000 and 20001 
for the reasoned best known to him and the efforts made by the applicant for the 
peaceful and happy conjugal life with her husband Sn SukeshMalakar wore of no 
fruitful result por to the period of his occasional disappearance in 2000-2001, 
rather her husband Sri Sukesh Malakar was found to be missing complete since 

* 02.10.2001 and hereafter there was no whereabouts known to this applicant nor any 
sort conununicalion made by the husband of the applicant till date. 

4.4. That the applicant begs to submit that after waiting considerable period of time for 	7j( 
return of her husband Sn Sukesh Malakar and on being totally disappointed for his 
not returning to his family, it became the painful necessity for the applicant to make 
an FIR lodge with the Lumding Police Station which was registered on 25.12.2002 
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under Lumding Police Station GDE No.849 dated 28.12.2002 so as to make a 
through probe into the matter by the Protectors of Law and order. 

4.5. That the Lumding Police Station after getting the Flit in respect of the missing of the 
husband of the applicant; Shri Sukesh Malakar, took all necessary steps in the 
matter, but as ill-luck would have it; all efforts were in vain. Eventually the Lumding 
Police Station gave a certificate in this context to the applicant on 21.03.03. 

Copies of certificate issued by the Officer-mi 
Chaige, Lumding Police Station mentioned above 
is annexed herewith and marked as Annexure-1. 

4.6. That a the applicant begs to state that the disappearance of her husband Shai Sukesh 
Malakar put the family consisting of the applicant; his wife and the only daughter 
aged. about 23 years to innumerable sufferings and immense hardships as there is no 
guardian to lock after and no other alternative sources of income by the family for 
their swivaL 

4.7. That it is submitted that being faced by the dire consequences of the disappearance 
of the husband of the applicant; the applicant made countless approaches to the 
various authonlies mainly the respondents No.4, 5, &6, for the settlement of the 
dues of Shii Sukesh Malakar pending with the respondents for final settlement and 
early payment to the applicant, but it is a matter of peculiar grief and great regret that 
till date no communication has been received by the applicant. The respondents are 
quite silent in regard to the rightful dues of Slui Sukesh Malakar, who has 
culminated a good span of sterling services under the cause of the N. F. Railway 
Administration, and, to the 

I best knowledge and infonnalion of the applicant; the 
services rendered by her husband were satisfactory to all concerned. 

Copies of the representations dated 
16.01.2002; 013.2004 and 25.5.2005 
submitted to the respondents are 
annexed as Anncxure-2, 3 & 4 
respectively. 
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4.8. That the applicant begs to submit that even after sithmitting written prayers to the 
respondents Nos.4, 5,6 mentioned above vide her applications dated 16/1/2002 
1/3/2004 and 25/5/2005 for the good conscience of the respondents but, it felt those 
prayers were devoid of acridity and for which they had not made them felt for a 
moment to realize the circumstances faced by the applicant that how she along with 
her daughter has been passing the days the applicant that how she along with her 
daughter has been passing the days in this severe economic ciisis5 specially when 
there has been no forceful earning -member in the family on account of the 
disappearance of her husband. 

4.9. That the approached by the applicant and her daughter from pillar to post of all these 
years have become completely futile and now they are almost on the position of 
starvation and edge of their survival. The respondents by their chilly silence on the 
matter skewed the applicant to be condemned to fight a losing battle. Finally the 
applicant has come to this Hon'ble Tribunal praying for justice finding no other 
solace and way. 

4.10. 	That in this connection the applicant begs to state that in accordance with the 
Railway Board's Circular No.F(E)IIN/861PN-1/17 dated 21.11994 the Railway 
Board have categorically instructed for granting for settlement dues to eligible 
family members of Railway employees who have suddenly disappeared and whose 
whereabouts are not known only after lodging the FIR on exphy of one year period 
and arrange payment of the benefits like DCRO and family Pension to the rightful 
claimants, in addition to the immediate payment of Provident Fund money including 
amount of salary, leave encashment, bonus and other dues. 

' - koxkLvmr  

t1& V 	IVQLA 

4.11. 	That in this connection it is submitted that in accordance with the aforementioned 
Railway Board's Circular the payment of Pension/Family Pension shall have to be 
made from the date of accrual in respect of the disappeared employee's cause of 
incidence. 

4.12. 	That the applicant most humbly and with suave submission begs to state that in 
spite of the aforementioned Railway Board's categorical instructions and the 
issuance of Master Circular, which is the guideline of the Railway's competency and 
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compliance, the respondents have not taken any sort of initiative to anange payment 
of the final settlement dues of Shii Sukesh Malakar, the nnssrng husband of the 
applicant, even after lapse of about 4 years time despite submission of personal 
approaches and appeals to all concerned authorities. 

4.13. That the applicant begs to submit that the  respondents have also invited the 
infringement of Section 7, more particularly, 7 (3) and 7 (3) (a) of the Payment of 
Gratuity Aci; 1972, wherein the provisions have been candidly mentioned that for 
the culpable delay by the employer of the employee for payment of Gratuity from 
the due date shall have to be paid at simple interest rate, although the Apex Court in 
their celebrated judgment on different occasions mentioned that maitet rate of 
interest shall have to be paid on the final settlement dues by the employer if it is 
found that the delay was made beyond 2 months and there was no fault on the part,of 
the employees and/or their family members. 

4.14. That the applicant begs to submit that in spite of above statutoiy provisions and 
the Railway's own Rules and Codified Laws and the ptevailing system of the 
respondents, more particularly the respondents No.4,5 & 6, dehl)erately and with 
wanton attitude have not taken any initiative or to give response in respect of the 
applicant's approaches for final settlement of her husband's dues till-to-date which, 
rather, postulates to be of clandestine motive, whims and caprices of the 
respondents. 

4.15. That it is submitted that the respondents have clearly proved their unfair play and 
have not shown any equitable justice to the applicant for the payment of settlement 
dues of the rightful claim for her disappeared husband with a view to showing a 
boon to them for their survival considering the sterling services rendered by her 
husband while he had been in the service till his disappearance. 

4.16. That it is submitted that the  conduct of the respondents have invited the 
infringement of Constitutional Provisions under Articles-14, 16 (1), 21, 39(D) and 
309 of the Constitution of India for the reasons mentioned in the foregoing paras. 

5. GROUNDS FOR RELIEFS: 
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5.1) For that the respondents have violated their own prevailing system and flouted the 
Railway Board's instructions Circulazs and even Master Circular. 

5.2) For that the inaction of the respondents for not settling the final settlement dues to 
the family of the Railway employee named Shri Sukesh Malakar invited the wanton 
attitude and unfair play and the whims and caprices of the respondents. 

5.3) For that the respondà'nts have caused the infringement of Articles-14, 16(1), 21, 
39(D) and 309 of the Constitution of India and thereby made discrimination with the 
applicant while the cases of the other similarly placed circumstances were considered and 

arrangement made for expeditious payment of the final settlement dues to the surviving 
members of the disappeared family in the past. 

DETAiLS OF THE REMEDY EXHAUSTED: 
The applicant humbly declares that failing to get her gnevances redressed she has 

come to this Hon'ble Tribunal for having justice which seem to her efficacious as per 
Article-21 of the Constitution of India and there remains no other alternative way to 
get justice of her grievances. 

MATTERS NOT PREVIOUSLY FILED OR PENDING WITH ANY OTHER 
COURT: 

The applicant most humbly submit that she has not fIled any other application, 
writ petition or suit regarding the matter in respect of which this application has been 
made by her before any court or any other authority or any other Bench of this Hon'ble 
Tribunal. 

S. RFLWF SOUGHT: 

In the circumstances detailed above the applicant humbly prays that your Lordships 
be pleased to admit this application and notice be issued to the respondents to show 
cause as to why the relief sought for by the applicant shallnotbe granted, callforthe 
records of the case and on penisal of the records and after hearing the parties on the 
cause or causes that may be shown, be pleased to grant the following reliefs: 

8.1) To direct the respondents to arrange payment of final settlement dues of the 
disappeared Railway employee named Slui Sukesh Malakar, the husband of fhe 
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applicant; in respect of Provident Fund, Gratuity, Leave Salary, J3onus, difference of 
pay fixation due to enhancement of D.A. and other relieves time to time granted by 
the Central Government; PensionPensionaiy benefits with commutation value and all 
other pay and allowances admissible as per prevailing system and Rules of the 
Railway. 

8.2) To direct the respondents to pay the interest on market rate on the amount 
payable to the applicant on account of her husband's dues from the date of accrual till 
payment. 

8.3) To direct the respondents to release the family pension to the surviving family of 
the disappeared Railway employee mentioned above. 

8.4) Cost of the application. 

8.5) Any other relief or reliefs to which the applicant is entitled to, under the facts and 
circumstances of the case as may be deemed fit and proper by the Hon'ble Tribunal. 

INTERIM ORDER PRAYED FOR: 

Pending finalization of this application the applicant prays for an interim order 
directing the respondents to release the Family Pension to the applicant for her survival 
with her only daughter. 

10) ............................ 
This application is filed through Advocate. 

PARTICULARS OF THE I.P.O. 
I.P.O. No.: 2 
Date of issue: 	12aj 

in) 	Payable at (iuwabati: 

12) LIST OF ENCLOSERS: 
As giveninthc Index 
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VERIFICATION 

I, S14'1 	. 	 Wife of Slui Sukesh Malakar, 

aged 	about 	 resident Of 	 LtAj 	Ld2y 
I am the applicant in the present OA hence competent to sign this 

vetification, do hereby solemnly affirm and state that the statement made in 

my knowledge and belief, those made in 

paragraph 1tare matter of records, are true to my information derived 

there from and the rest are my submission before this Hon'bte Tribunal. I have not 

suppressed any matetial fact. 

And I sign this verification on this. . .)Z. .th day ofJ ) OO5 at Guahafi 

DEPONENT 
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• 	TO 	 S  

efliOr SectiOn Engineer/p .Way/Lurndin, 
N. F'. Railway', Lumd1n.. 

I have the honour to Inf orm you that my husband 'ShIi 
ujcesh Nalakar,was working as Sr. ore watchman under SSE/PWay/ 

Hill/LMG. He was absconded at. different periods of time In the 
year 2000 and 20014  Now he has been untraced s.nce 2.10.2001 9  
AS a result Of '.hich my whole family is.suffering.'.' 

:50 I request you kindly to take necessary action so as 
• 	to find out the whereabouts of my husband 

Yotrs faithfu1lyi 

C Jayanti Malakar ) - 

W/O .ShriSukesh Mala]car 
Sr. Store Watchman.. under 
SSE/P—WaY/H111/LMG. 

Oil I rll ~ 
• 	

S 

-- 

• 	
.5' 

- 	 c_. 
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T, 
The DRM(P )/Ijumding, 
N. F. Rai1way 

Sr.EN(C), 	
I 

N.F. Railway, Lurnding, 	
/ 

	

4 	II 

SS/PoWayHi1l/LsMGj  

	

N,F. Railway. 	' / '. 

Sub t Prayer for pyment of Settlement dues 
4 • 0 • 	. 	arid appointment en Compassionate Ground: 

en-account of my missing husband. 

C 
Sir 	• 	 • 0 	 . • 	 . 	. 	

• 0 	 • 

' I have the honour to inform you th.t my hasband shri 
.Sukesh Malakar isa Sr,Stére Watchman under .SsE/P,Way/Hill/I4MG. 

missin a.dtfferent times in the year 2000 and 

2001. Now.hehas been missiñing since '0'2,10.200l. 	a FIR,was 

.odgedwith the Iumding Poltee Station.It was 	 regis 

ntered under Lumding Police. Statjon,GDE No.. 849 dtd. 28,12.2002. 

Necessary effort's'were madeby thepolce deparmerit aswell as 

• 

	

	.by us to trace out his wh6reaboutss But he could •not be found. 

Photecopy of Police Report dtd. 21.03,2003 is, enclosed. 

That sir, his djsappearanCe has thrown my family cn 

sisting of my self, and my only daughter aged about 23 to innurn 

erable sufferingi' We are pãsing days with immense ha'rdship As 

4 	

. 
	
our family 'has ne.other alternative source of income.. 

Under these. above, I request .  you kindly to pay me all 

the Settlement dues on account f my missing husband'rxd appoint 
t4alakar aged about 23 years in Railway my daughter MtssGta  

Service on C.rftpassioflate Groui and for whjch act of your kindness 

I shall ever remain geateful,to YOU, 	 . 

• 	4 	
0 	

0 	 0 	 • 	Yours faithfully, 

-rieVO one 
Presritaddressf4rCommUiati. SMT. JAY NOTANKAR 

• • I 	 • 	
•• •• . . 	 w/. Sukesh.Malakar, 

• 	WI 0 Sukesh Malakar, 	0 • 
	 0 	 • 	 S 	 • 	 i 

• DTS Hill colony(Nar1.Ch1krenPark)o 	
sr.watchrnan under SSEIP.WaYft 

and Gharoa Off ice d 	 • 	 S  - 	
H 	Lum ng. 

• P.O. : Lumdin, Dist, Nogaon( 	 5. 0 

• 	.•,• 	••.j" ok  
1 	 1% 	

0 

	

Dated. Lurding, 	 . S 	
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All 

Ijonow Jo ufo,  in vu that S/ui Sullies/i A £lJai Si Stoia 
#fr 	 is ny husband Be  'fltis missing at oPo and 2001. Z4stIy he has been u;urai.cd since 

tz.thLs .oimáIoirZ requ.i*dyu by my sewnzl appl lions to lake 
ations thflnd bui the nhereabouls of my hu.thand, and iop ' me the 
ds andfdi appointment in fly servxce as my fa,iiiAi is in the slate of 
1ue 10 the ft1 that ,,iy husband 	I/ic only uk.ome avJ10 ,  in the 

uI: gi& Ine ,,uicfz pwn to slate that iioflthig has beii done by the 

d to lodgeF77? ui/h thC Lu,iidsng POlh Stalioii .i', It) I/ic I)JL s,,i, of,,iv 
!pile of//ic e17Z,ls of 1/ic Z'o&c /cilion my Izusbtiiid ,ou1J nol be 

iIolocopse!s of 61  1?'o14:e npoi/ •u'e aLw Aiu;twd qfuii H'IIII e'UV 
ib.niiled thi;:: 	• 

t 11  
SiL 

• 	.; ; 	I 

•- : 
;.• 	I" 

•'• 
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r 	
'? 

I 	•' 	 ' 

• 

MaIkr 
Malalcar 

1V• 	IU QRIri rir1c. 
1.~
4 gai. tm 

inc (he sdllleni*nt dues and a,ijoii 11  niv 
il:qf my nissing hu.bund on )mpassiolaui'e 

I oursJa,'/hfiillv. 

( Jyat Mkar) 
WfO S1 SAesh Miakar 
So-e wactuar uder 

SSEJPwyf fl/LMG 
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rj4 1; 
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L/207/0 P t.XVIII(c)  

ALL Was oftepattments, 
U DRNs, 	B..,. WA-s,. i[LQ 	& DBIS. 	-• 	 S  

All Di.stt 	and 1,sstt. .ffiheJs 
Of WDOWS110100 Aflows,. 

G-erierat Sc 	i./PRi1U/PNL 	vith 40 spare 	c'pLes. 
Gener.-aLSeoy ./ 	Lu/L1c...0ith 40 	spare 	pics. 
GL 	Seyj 	'''/JIiG vIitiL 1-0, spare 	colijea. 

• 	 - 

u W — G-rant 	: sett1etaet dicc 	t 	cLinLe £ami1j 
• 	°. 	 bes 	'.f 	iLWY 	c-mp 	eea 	whO, 	h5ve sudden- 

ly •ds 5ppar.ed 	and 	wh°se 	hereabouts are not 
• 	 toOwn..  •.•• 

A 	py 	°f 	1LWy 	idS 	1ctr Th.FiJ)111/8b/rI-1/17 d0tecl 
21 .1.94 	Ontb.e 	5bv6 	subject is 	.Orwarded 	foc information and 
auldanee. 	EOrd's 	EErljgr 	Lette$d.19,9,86 	nd 	27.91 	SS 
referred 	to 	in 	their present,letten were 	oirruloted 	under this 
Oiae.No.FS_7o5/E/2o7/o Ft,XVI d.•0.7,87 qndFS-781/E/207/0 
Pt.XvIIi(c) 	dt. 	10..91 

2. 
- 	 f Chief Personnel 	ieer:MLC. 

Di fLy. Bd a Let -i;r N .F(})I:/86/1?N-1/1 7 d sted 21 .1 .94.) 
S.. 	 - 

Sub;— bant Of scttincnt duc$ tO..dlliULe faaily. 
me A era 0 f RLwy emp L0yccS whO hvc nudd- 
Ct) JJ dj5S1C€d 5nd WJSC WI]Crcal3LI ta are 
not known, 

Attention is inv1td to this qnistrylE letters 	eVell 	-. 
nurJoer dated 19.9.86 5nd  27,3.91 O the U0VS  subj e ct as aer wuich 
the fami]Jes Of the euipLoyecs/pnainer.s wbOe wher bouts arc  n°t. 
known are  paid in ftc first inst0no, the 5i'unt of slary duc, 
leVe enashrnen due and t1 aai2Un 01' Pr2vidnt Fund perUainin. to 
J3i3 Own sLbscription in the St5t L41wpy ?.rvident Fund havinL: - 
rcnrd to th e  nminatin n dcL th e  m;1- ndv.nnd after tbL lsc 
O' a period f One year Otbc-bcne fits iike :o.0 end fami,Ly pension  
are also naic1,The peri,od Of Ine year is rcooc-d. with re±'erenoe 
t the date 2n whjeh FIRis ldged wItb the °-e about the  
1sapnearncc if the concerned cilpLvce/ct 	erAt j 	cnb Uir 

family nensin is snnetiOncd and paid to the e..i;ihle iWer of the 



2 , 

family fleyr 2tr the d0te. 	cistLrintj FIJi iii with the p1live and no fnr.i1lj pensi2n is aij fr the 
intervenin& eri1 	y ear  fzOm the 	te. thy FIR i lg-d The 	te the 	 jaD be 	 It been dee1ec1 that the 	ily nensin whlnh in urSun6 Of the  earlier Mers, will Ontinue to be si 	tnc1. nL 	:ie Year after the 	te f 10int 	Ffl • 	 date Of Lin the jIj  or eiry f 	ve i f the Mllyqe wh hs disapreared whJ04vET ig lacer. then Q .  sitn f1 r aflhil,y PensiTh is issus,Ahe Pment of pnsim frT the 
dte Of pCru'i. 	' 	e a 1 tnr1sed 	ThijiL pee u1c nf' ObtainjoZ the ldC]fl1ty 000  W. as Lid. dwti in thc 1ltcr dntcy 13,9 .G i 1 cm inu c 	be f LLd. ihiL 	u Lnin r;fleflt Of faL.; pCt i2j, if will te .e1ç; L' \Rpnoernej  u th1ti cs tia .; fi ly 1:'ension is, i-jot alu tl).)rjacJ :L any perim Mi5g Wnwh iiitit If pay 	alLwncc i i'cspect The disppec.rJ W 10YUJA been nid e.• 

	

This is n superuibbl, S B id's Ll L 	L 	L e'vcn iuriber 01e,21.10992. 

FLc-ase nnktwlcdgy receipt, 

( 

H 	 . 
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• SL. N8.599 
DISTRICT,: 
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/- 
>— 

IN THE GAUHATI HIGH COURT 
[THE HIGH COURT OFASSAM, NAGALAND, MEGHALAYA, MANIPUR, TRIPURA, MIZORAM 

AND ARUNACHAL PRADESH ] 

NO 	 OF 

APPELLANT 

[ Q Zt 
	

PETITIONER 

VERSUS 

U RESPONDENT 
OPPOSITE-PARTY 

I. 

Know all men by these presents thatthe above named 
do hereby nominate, constitute and appoint SrilSmti ...................................................... 

........................................................................ Advocate and such of the undermentioned Advocates as shall 
accept this Vakalatnama to be my/our true and lawful Advocates to appear and act for me/us in the matter noted above 
and in connection therewith and for that purpose to do all acts whatsoever in that connection including depositing or - 
drawing money, filing in or taking out papers, deeds of composition etc. for me/us and on my/our behalf and I/We agree 
to ratify and confirm all actsto be done by the said Advocates as mine/ours for all intents and purposes. In case of hon-
payment of the stipulated fee in full, noAdvocatewill be bound to appear and act on my/our behalf. 

In Witness Whereof I/We hereunto set my/our hand on this ..2.9.44..  Day of ........ 

N. M. LAHIR (Sr. Adv.) K.R. PATHAK (Sr. Adv.) D.C. MAHANTA (Sr. Adv.) K.K. BHATRA 
B. M. GOSWAMI (Sr. Adv.) BHUBANESWAR KALITA (I)(Sr. Adv.) T.C. KHATRI (Sr. Adv.) R.P. SHARMA (Sr. Adv.) 
J.P. BHATTACHARJEE (Sr. Adv.) B. R. DAS (Sr. Mv.) MS. BINOYA DUTrA S.C. BISWAS 
D.C. SHARMA 	- S.P.DEKA BHABATOSH BANERJEE PC. RAYMEDI-il 
B. K. GOSWAMI (Sr. Adv.) D.R. GUHA R.K. JAIN UTPAL DAS (I) 
A. M. MAZUMDAR (Sr. Adv.) S.A, LASKAR G.K. BHATTACHARYYA (Sr. Adv.) DR S. S. HARLALKA 
P. K. BARuA (Sr. Adv.) SAUKAT ALl (Sr. Adv.) PRANABANANDA PATHAK (Sr. Adv) D.R. GOGOI 
S. N. BHUYAN(Sr, Adv.) B. K. ACHARYYA DR H. N. DAS (Sr. Adv.) KHAIRUL BASAR 
J. K.BARIJAH(Sr. Adv.) MS. USHA BARUAH B. C. MALAKAR A.S. CHOUDHURY (Sr. Adv.) 
ANIL SARMA(Sr. Adv.) NC. DAS (Sr. Adv.) SAMSUL HUDA DINDAYAL AGARWALA 
B.K. DAS(Sr. Adv.) A.K. BHATTACHARYYA (Sr. Adv.) BHADRESWARTAFsJTI KAMAL AGARWAL 
M. A. LASKAR(Sr. Adv.) A. B. CHOUDHURY (Sr. Adv.) N.N. SARMA MD. SAMNUR ALl 
DR S.N,CHETIA T.S. DEKA (Sr. Adv.) JANARDANDAS JOYDEVCH. DAS 
A.S. BHATTACHARJEE (Sr. Adv.) K. P. SARMA (Sr. Adv.). CHAITANYA BARUAH (Sr. Adv.) V. K. BHATRA 

R.BANERJEE (Sr. Adv.) B P. BORAH (Sr. Adv.) A.C. SARMA A.C. BORBORA (Sr. Adv.) 
O.K. HAZARIKA (Sr. Adv.) H. K. SARMA 	, N.Z.AHMEO P.K. KALITA. 
N.N. SAIKIA(Sr. Adv,) PRABIN BARTHAKUR (Sr. Adv.) N.C. PHUKAN SAILENMEDI-fi 
J.M. CHOUDHURY(Sr. Adv.) M.C. BARTHAKUR, MUNIN (GAUTOM) SARMA MRS. M.B. DUUA CHOUDHURY 
P.K, GOSWAMI (Sr. Adv.) P.C. GAYAN FAIZNUR ALl 	 . P.C. GOSWAMI 
P.G. BARUAH (Sr. Adv.) C.K. SHARMA BARUA (Sr. Adv.) D.K. KAKATI APURBA SARMA (I) 
C.R. DE (Sr. Adv.) ANUP KR. DAS G.N. SAHEWALLA (Sr. Adv.) K.H. (SALIM) CHOUDHURY (Sr. Adv.) 
D. K. BHATtACHARYyA (Sr. Adv,) DR Y.K. PI-IUKAN (Sr. Adv.) G. K. JOSHI (Sr. Adv.) A.K. PURKAYASTHA 
D.K. TALUKDAR (Sr. Adv.) DIBAKAR GOSWAMI A.A. MIR ASHIS DAS GUPTA 
R.P. AGARWALA (Sr. Adv.) BIJON CH. DAS (Sr. Aclv.) MS. REKHA CHAKRAVORTrY L.P. SHARMA 
D.P. CHALIHA (Sr. Adv.) R.L. YADAV MRS. JHARANA BORAH VIJAY HANSARIA 
MRS. K. DEKA FRAFULLA ROY S. N. SARMA (Sr. Adv.) B. N. SARMA 
BISHNU PRASHAD A.C. BURAGOHAIN MD. ABDUL MANNAN J. L. SARKAR 
S.S. RAHMAN B.L. SINGRA DILIP KR. DAS (Sr. Mv.) R.C. SANCI-IATI 
GOLAP SARMA P.K. MUSAHARY PRADIP KHATANIAR J.P. BORA 
S.R. BHATTACHARJEE (Sr. AcJv.) M.Z. AHMED(Sr. Adv.) N. CHAKRAVORTY (Sr. Adv) SISHIRDUITA 
P.C. DEKA (Sr. Adv.) R.P. KAKOTI MRS K. YADAV C.R. BORAH 
BHARGAVCHOUDHARy SI. RASUL DR B. P. TODI (Sr. Adv.) P.K. GOSWAMI (I) 
P.K. DAS GURMOORTHY GOPAL MRS. K. BHATrACHARYYA N.S. DEKA 
A.K. CHAUDHURI B.K. GHOSE (Sr. Adv.) A. K. BARPUJARI M. SAHEWALLA 

R. DEY (Sr. Adv.) S. K. BARKATAKI 	 . S.S. SHARMA (Sr. Adv.) H.A. SARKAR 
A.K. PHOOKAN (Sr. Adv.) DR N. K. SINGHA S. P. ROY MRS. RUMA BORDOLOI 
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(2) 

NILOY DU1TA (Sr. Adv) 
CHNMOYCHOWDHURY 
KAMAL NAYAK 
SK. N. MOHAMMAD 
D. C. CHAKRAVARTY 
GIRISHMSHRA 
JOGINDERSINGH (Sr.Adv) 
ABU SHARIF 
B.B. NARZARI (Sr. Adv.) 
MD. ABDUL WAHED (Sr. Adv.) 
NASIMUDDINAHMED 
MANORANJAN DAS 
DRGOBIND LAL 
B.C. PATHAK 
F.M. LASKAR 
MRS. M. HAZARIKA (Sr. Adv.) 
SAURAV KATAKI 
MD. ABDUL HAl 
GAUTAMUZIR 
H.R.A. CHOUDHURY (Sr. Adv.) 
MRS. MANJULA DAS 
BHABENDRA N. SARMA 
BENU DHAR DAS 
S. L. TULS RYAN 
N.N. KARMAKAR 
MRS. REETA BORBORA 
HRISHIKESH ROY (Sr. Adv.) 
PRADIPDAS 
MD. M. H. RAJBARBHUIYAN 
MRS. J. B. KHARBHISH 
D. N. CHOUDHURY 
S.S. GOSWAMI 
K. K. MAHANTA (Sr. Adv.) 
JAGDISH SHARMA 
P. S. DEKA 
MONINDRASINGH 
N.R. PHOOKAN 
K.P. PATHAK (Sr. Adv) 
ARUP KR. GOSWAMI (Sr. Adv.) 
S.S.DEY 
DIGANTADAS 
MRS. B.ACHARYA 
DILIP CHOUDHURY 
LAKSHESWAR TALUKOAR 
S.P.MAHANTA 
SK. CH. MOHAMMAD 
HASIBUR RAI-IMAN 
MS. AJANTA OHAR 
B. IBOCHOWBA SARMA 
A.K. MAHESWARI 
P.N. SINGH 
NILAMONIGOSWAMI 
MS. BHARATI DEVI 
DR ZN SHARMA 
K.K.DEY 
G.K. DU1TA 
B. MRINAL CHOUDHURY 
KUMUD BARUAH 
APURBAKR. SHARMA 
NAZRUL ISLAM 
RAJIBBORUAH 
SRIKANTA HAZARIKA 
K.N. CHOUDHURY (Sr. Adv) 
MRS. ABHA BHAUACHARYYA 
A.K. THAKUR 
A.C. MAHANTA 
MS. BHUMIKA CHOUDHURY 
DR A,K.G. TI-IAKURIA 
D.K.MISRA (Sr.Adv) 
DR A.K. SARAF (Sr. Adv) 
DR R.C. BARPATRAGOHAIN 
MD. ALl SEIKH 
B.K. TALUKDAR 
NISHITENDU CHOUDHURY 
G.P. BHOWMIK 
MD. ABDUL HAKIM (I) 
UPENDRANATH DAS 
P. K. GOSWAMI (II) 

SANJOYMITRA 
MS. KALYANI DEVI 
PARAMANANDATALUKDAR 
MANABENDRA NATh 
MS. MONIDEEPA SARMA 
D.K.KOTOKY. 
T. BIDYUTBIKASH 
S.B. SARMA 
S.K.SAHA 
YADAB DOLOI 
R.C.DAS 
P.KTIWARI 
D.C. LAHIRI 

• PRANABBORAH 
DR (MS.) S. RAHMAN 
MRS. S.D. BHATTACHARYYA 
MANOJIT BHUYAN 
RAMESH BARPUJARI 

• MRS. NIRUPAMA SAIKIA 
JENAT MOLLAH 
PU SPA KT. BORA 
M.L.SHARMA 
MS. TRIBENI GOSWAMI 
R.K. MALAKAR 

• BISWAJYOTI TALUKDAR 
ANILCH. DU1TA 
SINGHNAD CHOUDHURY 
DILIP MOZUMDER 
A.M. BUZARBARUAH (I) 
ARUP KR. SHARMA (I) 
MD. JASIMUDDIN AHMED 
DR P.N. HAZARIKA 
ZIAUL KAMAR 
MRS. M. PHUKAN 
R. K. SAIKIA 
SUBRATANATH 
DHANESHDAS. 
H.N.GOSWAML 
H.P. BARMAN 

• MS: JYOTI TALUKOAR 
SACHIN KR. SHARMA 
L.R. DUTA 
J.N.CHAKRAVARTY 
QZI. S. KUTIJBUDDIN 
S.K. KEJRIWAL 
MS. PRATIMA bAS 
JAGANNATH BARUAH 
MD. M. AHMED 
MS. B. K. DEVI GOSWAMI 
B.C. SARMA 
MS. J.D. ACHARYYA 
V.M:THOMAS 

• K.K.PHUKAN 
B. DEVA GOSWAMI 
AMAL CHANDRA DAS 
MS. GITI KAKATI DAS 
MS. BAHARUN SAIKIA 
MRINAL KR. CHOUDHURY (Sr. Adv.) 
MS. AHMEDA BEGUM 
D.C. KATH HAZARIKA 
MD. MOTIUR RAHMAN 
MS. DIPTI DAS 

• M.K. JAIN 
MS. BASANA RAJKHOWA 
S.C. DUTTA ROY 

• S.L.JAIN 
B. K. BHATrACHARJEE 
MS. ANUPAMADEVI 
MS. M. BUZARBARUAH 
MS. MRIDULA DEVI 
BHASKAR J. DUTTA 

• MANIKCHANDA 
K.K. MOUR 
B.B. GOGOI 

• ABDURROSHID 
• M.R.PATHAK 

P.K.SHARMA 
• P.K. BARMAN 

RAJENCHOUDI-IURY 
MD. NAZJMUDDINAHMED. 
MD. HABIBUR RAHMAN 
JAYANTA CHUTIA 
A.K. ROY 

'R.KPAUL 
ASWINIThAKUR 
JOGES WAR SAl KIA 
A.K. SARKAR 
P.B.MAZUMDAR 
L.M. KSHETRY 
M.K.SA1KIA 
A.J.DAS 
BISHNU BURAGOHAIN 
A.F.G. OSMANI 
SANJIB SAIKIA 
MS. PORI BARMAN 
MD. A. SABUR CHOUDHYRY 
R. N. KALITA 
MS. MANOSHI HAZARIKA 
MS. A. BHAGAWATI 

- RANJAN BARUAH 
JNAN CH. NATh 
KR. DEEPAK DAS 
MONMOHAN TALUKDAR 
UPAMANYU HAZARIKA 
AMLANDUUA 
BILLAL HUSSAIN 
T. J. MAHANTA 
M.D. CHOUDHURY 
MS.S. DEKABARUAH 
'MR. DIGANTA DUTA 
MS. NILIMA DEVI 
SATYENSHARMA 
RAM CH.SAIKIA 
UJJAL BHUYAN 
DIBAKAR SHARMA (I) 
MS. A.G. BARUAH 
MS. MANJULI 0EV 
AMARENDRA CHOUDHURY 
DR P. K. BHUYAN 
MS. G. D. MAZUMDAR: - 
JYOTIRMOY ROY 
ASHISBI-IA1TACHARJEE 
MS. PRANATI SHARMAH 
KHARGESWAR DAS 
H.K. BAISHYA 
BISWA NATH SHARMA 
CHANDANDAS 
S.K. LAHKAR 
RASAMAY DUTTA 
MS. S. BAYAN ROY 
S.N.DEVNATH 
D.C.DurrA 
MS. SNIGDHA BARUAH 
MRS. P.M. DUTA 
PADMA KT. BORAM 
H.S. THANGKHIEW 
P. J. SAIKIA 
RAJ KR. AGARWALA 
KAMALESH K: GUPTA 
B. C. CHOUDHURY 
JAIRAM GIRl 
SANTANU BI-IARALI 
P.K.ROY 

• MS. GOURI SINHA 
P.C. DEY 
K.K. NANDI 
R.N. PURKAYASTHA 
S.K. SINGH 
D.K. GOSWAMI 
R.K. JOSHI 
D.c:cHE-nA 
MD. ABDUL HAN NAN 
MD. IQBALHUSSAIN 

• DEB,JITKR.DAS 
MS. A.D. THAKURIA 
MS.ANUBHADAS; 

MS. NEELI BORDOOI 
D.K,KOTHARI 

• 	• KALYANBHATTAGIRJEE 
• 	

, 

DAYAL CH. BARMAN 
MS. R.L. GOGOI 

• MD, K.A. MAZUMDAR 
U.C.BHAUACHARYYA 
TAYUM SON 
MS. R. DAS MOZUMDAR 
MS. SYEDA I.A. BEGUM 

• 	A.S. NIJAMUDDIN 
RANJAN MAZUMDAR 
RAMENDAS(I) 
N.N.OZAH 
S.K. PAUL 
MUKPER11N 
DRA.C. PHUKAN 

• 	M.0 DEKA 
• PALLAV KATAKI 

S.C. KEYAL 
MS. S. B. BHUYAN 
SKH. MUKTAR 
APARESH CHAKRAVARTY 
MS. J. PHUKAN GOGOI 

• GAUTAM BAISHYA 
SIDHARTHA BHATTACHARYYA 
M.P.SHARMA 
RANJITDAS 
RAMESH GOENKA 
PHANIDHAR GOGOI 

• 	MS. P.B. HATKAKOTl 
• 	MS. SUNITY SONOWAL 

• 	MS. BABITA GOYAL 
BIMALCHETRI 

• 	PREM SHARMAH 
BISWAJEETGOSWAMI 
MRS. EVA KAKOTI 
T.C. CHUTIA 
V.K. CHOPRA 

• 	S.K. SINGH 
• C.T. JAMIR 

MALKIT SINGH 
H.K. SHARMA 
SUDAMACHAUHAN 
U.K. BORThAKUR 
MS. GEETA DEKA 
MS. N. DUTTA SHARMA 
J1S. S. ADWANI 
P.J. PHUKAN 
MS. R. PATHAK BORAH 
MD. M. H. CHOUDHURY 
RAB HUSSAIN 
PALLABH BHOWMICK 
S.M. SARKAR 
S.K. GOSWAMI 

• . HARMOHANTALUKDAR 
R.M. CHOUDHURY 
MASLIM GHANI 

• J.C. BEZ 	- 
BIJAN CI-IAKRABORTY 

• 	A.B. ROY (Sr. Adv) 
A.M. BUZARBARUAH (II) 
UTPAL RAJ SAl KIA 

• L. NESSACHOUDHURY 
DHIRAJKR. SAIKIA 

• • J.K. MISRA 
• BIPUL SARMAH 

MS. S. DAS BARUAH 
• • G.K. THAKURLA 

H. K. NATH 
RAFIQUL ISLAM 
K.R. SURANA 
MS. L. CHENTALAPATI 

• MS.D.DAS ROY 
ANUPALDUUA 

• • P.K.ROYCHOUDHURY 
• K.C. MAHANTA 
• B. C. TALUKDAR 



(3) •  

R.K. DASSr. Adv.) 
PRA8iRHOUDHURY 	- 

S.K. MEDHI (I) MS. S. SENAPATI MS. APARAJITA SHARMA 
MD. SHAMSUL ISLAM MANAS SARANIA AJOY KR. DAS 

KNAGEN GOGOI RATUL GOSWAMI MRS. PRANITA CHOUDHURY BIMAL KR. JAIN 
RAJESWAR SARMA JOYRAM SAIKIA DEVASI-USTHAKUR 	. REKIBUDDINAHMED 
1G. BARUAH BHUMIDHAR BARUAH 	- MS. Z. ARA BEGUM . MRINAL KALITA 
D.G. BARUAH DEVA KR. SAIKIA K.C. SARMA 	. MS.CI-IANDRAMA SARMA 
MD. ABDUL HAKIM (II) PRAN BORA SUMAN CHAKRABARTY KD.CHEIRI 
A.C. KAUTA DEBAJYOrITALUKDAR ABRARAHMED ... S.J. BARTHAKUR 
B.C. SAIKIA MS. M.D.G. BARUAH MS. SANGI-IAMITRA DOWERA MS. ANJANA DAS 
TAFAZZUL HUSSAIN BHABANI PHUKAN PRASANTA KHATANIAR 1<. KATH HAZARIKA 
TAUHIDULISLAM RAHMANALI ANUP JYOTI SARMA PARITOSHBANIK 
R.D. LAL DHIRENDRA KR. DAS S.C. CHAKRABORr' ARUNABH CHOUDHURY-- 
B.C. CHAKRABARTY K. BORAH 	- P.M. DASTIDAR BHASKAR DUTTA 
MS. SUNITA KERJIWAL ALOK VERMA HAMIDUR RAHMAN (II) TAYAM SIRAM 
SUKUMARCHOUDHURY HRISHIKESHSARMA MS. DEEPAWALI SI-IAH 	- DULALTALUKDAR. 
G.C. PHUKAN A.R. SIKDAR D.K. CHOMAL C.R. BISWAS 
N.H. MAZARBHUYAN NITYANANDA BARUAH MS. ASHA JAIN BUASKAR KR. SHARMAH 
BIMAN BARUAH (Sr. Adv.) N.K. NATH 	- . 	 MD. A.H. LASKAR A.K. SAIKIA 
TONNINGPERTIN DR PAUL PE1TA AJIT DAS DINESH AGARWAL 
BASARUDDINAHMED . MS. ARIFA K. CHOUDHURY MS. REETUJADUTA MS. PANCHALI BHAUACHARYA 
MS. DEEPA BORAH D.M. BORDOLOI S.K. TEWARI MS. MAMONI CHOUDHURY 
MD. ABDUL MALEQUE BHABA KANTA GOSWAMI TAPAN KR. DAS (I) MS. TRIPTIDHARA DAS 
J. C. GAUR M.K. GARODIA . 	SHAH S. A. RAHMAN SURAJIT CHAKRABARTY 
H.K. CHOUDHURY MRS. R. PHUKAN SAIKIA PARAG K. DUTA MS. U. BHATrACHARYYA 
BIPLAVCHAKRAVORTY J. N. SARMA P.C. BARPUJARI MS. MOMIKSHYAARUNA(OZAH) 
P.N. CHOUDHURY HAMIDUR RAHMAN (I) B.N. HAZARIKA RAJESH AGARWALL 
ARUNESH DEB ROY KAMALESH SHARMA R.R. KALITA ABDUL MAUK' 
MS. N. BHATTACHARYYA BISWADEVSINHA . M.K. SHARMAH MS. D.S. NEOG 
PRABINMAHANTA H.K.DAS B.C. KALITA MS. N. N.AHMED 
H.K. MAHANTA - 	B.D. KONWAR DRB.U.AHMED MS. S. T. SARMA 
M.M. RAY T.N. SRINIVASAN M.U. MAHMUD H. B. GOSWAMI 
P.K. DAS DILIP BARUA B.N. SARMA BORDOLOI KHIZIRULMONIR 
MS. SOHELI SEAL N.J. DUTA SALAHUDDINAHMEO MRS. K. K. CHOUDHURY 
MR. AJANTATALUKDAR J. K. BAISHYA MRS. J. SAIKIA BHUYAN MS. MAMON DEKA 
MRS. N. 1. NATH MATHEIM LINGGI NARAYAN CHAKRABORTY 	. MS. DEBJANI SEAL 
NIRMALENDU SINI-IA MS. APARNA DEV SASHANKA DASGUPTA MS. PRIYANKA BARUA 
MISS. Z. TSIBU KHRO AVIJIT ROY RIPUN BORA ABHIJIT BHATTACHARYYA (I) 
MS. ANITA DEVI - KRISHNENDU PAUL JAYNAL ABDIN (I) MS. ECHO SHARMA 
MRSANU BARUA . HALADHAR KALITA T.P. MAZUMDAR KALYAN PATHAK 
MS. FATIMA AHMED DIBAKAR GOSWAMI (II) ANUPAM SARMA MANISH GOSWAMI 
NILUTPAL BARUA MRS. N. DEVI SARMA KAMESWAR LASKAR MRINMOYKHATANIAR 

- MS. B. DUTrA DAS C.R.DAS U.K. THAKURIA DIPANKAR BORA 
UTPAL CH. DAS MS. ANJU TALUKDAR J. M. DAS SUMAN SHYAM 
ARUP KR. SARMA (II) P. DEY MS. G. DAS LAHKAR BEDADYUTI CHOWDHURY 
MS. S. BARPUJARI . 	MRS. INDRANI SARMA (I) CI-IANDRA BORUAH MS. BORNALI BHUYAN 
S.S. SAMADUR RAHMAN MS. BI-IANU SENAPATI S.P. SHARMA MS. BANTI DU1TA 
BISWAJITPRASAD 

/ 
DEBASISSUR BHUBANESWARKALITA(1I) MS. MOUSHUMI DEKA 

MS. M. PRADI-LAN MS. ANURUPA DEY N. K. GOLDSMITh MS. CHANDANA NANDI 
A.K. JAIN D.C. BORAH SURJITDUTrA SUNILAGARWAL 
MS. JYOTIMALA KONWAR R. K. PRADHAN A.K. MEHTA HARI KANTA DEKA (Sr. Adv.) 
MS. CHANDANA DEKA SANTANU BHATTACHARYYA ANJAN J. SAIKIA MS REHANA BEGUM (I) 
D.R. BORA SATYAJEETSHARMA A.K. BARUAH (II) O.P. SAHARIA 
H.R. KHAN DEBA KR. DAS BALDEVSINGH S.C. ACHARYA 
SYED I. RAHMAN PRIYATOSH BHATrACHARJEE Y.S. MANNAN 	 I S.S. DUTA 
PARAMANANDA BORAH PARITOSH PURKAYASTHA RAJ SEKHAR AKI-1TAR PARVEZ 
JAYANTA TALUKDAR 	. MS. RINA BHA1TACHARYYA PULIN BISWAS - MS.N.S. ,THAKURIA 
MS. BONTI SARMA DEBAJIT BHA1TACHARJEE MONOJ BHAGABATI S.S. MOINDR BAROOAH 
KULENDRABI-IATTA PRADIPDUTrAROY SONESWARDAS 	- . DIPUMANIThAKURIA 
MS. A. DEKA LAHKAR M.K. MAJUMDAR MRINAL SARMA JAINULABEDIN (II) 
RK. BARUAH (II) B. M. CHOUDHURY MD. A. ALAM KHAN 	- JAWRA MAIO 
CHITARANJAN GOSWAMI SOUMITRA SAIKIA MRS. J. CHAKRABORTY JOGEN HANDIQUE 
N.K. BARUA 	. SYED MD. T. CHIS11E - MS. S.B. CHOUDHURY I.A. TALUKDAR - 

B.K. BAISI-$YA 	. bR (MRS.) M. PATHAK U.S. AGARWALLA BIKRAM CHOUDHURY 
IFTE KHARAHMED MS. KALPANA BARUAH P.K. SENSOWA NABAJIT BHARALI 
D.C. NATH B.W. PHIRA O.K. MAHESREE (Sr. Adv.) MRS. H. M. PHUKAN 
MS. NILUFAR RAFIQUE S.R. RAVA 	- N.N. BHUYAN CHOUDHURY 	- A.R. MEDHI 
ZAFAR IQBAL MS. PB. BHATrACHARJEE SARBESWAR DAS . MD. BABULUR RAHMAN 
MS. MEGHAMALA SHARMA - 	S.C. BHARALI MRS. AMI B. SARMA RK. PODDAR AJANTA SARMA MANOJ AGARWAL AFTAB ALAM MD. ILIASH ALl 
ADILAI-IMED HAREN DAS J.K. ADHYAPOK RAMKRISHNA BHATrACI-LARJEE MS. NANDITA MORAL MS. AJANTA NEOG COL (RID.) M. GOSWAMI M.K. MISRA 
MS. DEEPANJALEE DAS ARNAB BISWAS B.K. SINGH R.J. BARUA 
O.P.BHATI 	. 	. SAHIDABEGUM MD.AYUBALI B.K.DUTrA 
DR (MRS) P. CHAKRABARTY MONMOHAN GOSWAMI ADHIR S. CHOUDHURY MRS. S. DAS BHUYAN 
JAINUDDINAHMED P.C. CHOUDHURY . S.R. SAIKIA MRS. M. RAJKUMARI 
B. KARPUKAYASTHA M.N. NATH BAHADUR RAMCHIARY ACHYUT OZAH 
SIDHARTHASARMA MS. UMACHAKRAVORy TAPAN DAS(II) BIKAS HAZARIKA 
A.K. DEY MS. JUTHIKACHAKRABORTY MRS. PUSPAGOGOI MS. MONI NATH 
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0 

S.K.DAS 
RAHMAT ALl 
DEVAJIT SAIKIA 
MATIN B. U. AHMED 
B. K. HAZARIKA 
SONJOYSARMA 
MD. A. J. ATIA 
ASHIF AHMED 
MATIUR RAHMAN 
A.K. BASFOR 
SHOUMEN SENGUPTA 
D.K.JAIN 
MS. MALLIKA DU1TA 
AJUNGLAAIER 
H. B. SARMA 
PRAJNAN C. DEKA 
ARINDAM BARTHAKUR 
M.J.DAS 	' 0 

F.K. TALUKDAR 
'MS. MOHSYNA SYREEN 
MS. K. M. PHUKAN 
MS. J. RANIBORA 
MANASHBARUAH 
K.K. BHATTA 
MRS. RANI DU1TA 
ASLAM KHAN 
PRANAB CHAKRABORTY 
'MS. PURABI KALITA 
JAYAMTADEKA 
NAVAROON NATH 
MS. NIFMALI TALUKDAR 
N.A. ILASKAR 
NAJROLHAQUE 
MITHUN TAWKDAR 
KANHAIYALAL GUPTA 
MRS. M. GOt-lAIN 
MRS. GITA MEDHI 
B.S. BASUMATARY 
N. P. DAS 
DHRUBA KR. SAIKIA (Sr. Adv.) 
INDRANEEL CHOWDHURY 
MRS. R. S. CHOWDHURY 
SUBRAT BHUYAN (I) 
MRS. JYAISNA SIKDAR 
MRS. M. SARMA BARUAH 
J. P. DAS 
HIRALALMAURYA 
KAMALAKSHYA DAS 
MS. IPSFTA GOt-lAIN 
MS. DIPASHREE SINHA 
MS. NIRUPAMA BARUAH 
MS. PAPIA CHAKRABORIY 
HAREKRISHNA DEKA 
SAJID RAHMAN 
MS. APARNAAJITSARIA 
G.B.DAS 	' 
DEBAJEETTHAOSEN 
S.K. MEDHI (II) 
BEGUM R. A. SULTANA 
ALOKDEB 
MS. B. CI-IAKRABARTrY 
MS. INDRANI CHETIA 
MS. ANUPAMA DEVI 
SIDDHARTHABARUAH 
s.R: RAJBONGSHI 0 

K.K. BHATrACHARYA 
MS. MANJULIKA BAROOAH 
MS. MANJUSHA JHA- 
MD. KHORSHED AU 
ZAHANGIR AUSSAIN 
S. N. DEV PUZARI 
DIGANTAKR. MISRA 
MD. AFTAB HUSSIAN 
MRS. N. S. AHMEO ISLAM 
MS. G.R. MAHILARY 
M.K. MODI 
l.A. HAZARIKA  

SHAJAHAN ALl 
DHIMANTALUKDAR 0 

U.P.BARUAH 
MS. ARUNIMA SENAPATI 
MS. SUJATA CHANGKAKOTI 
A.L. MANDAL 
UTPAL DAS (III) 
S. K. KHAITAN 
MRS. V. L. SINGH 
ARNAB JAN DEKA 
S. K. SINGH 
NIRAN BARAH 
MRS; A. A. BEGIJM 
SONESWARSAIKIA 
J. P. CHAUHAN 
DEBAJITGOGOI 
GAUTAMSOREN 
AFSARUDDINCHOUDHURY 
JOGENBORDOLOI 
SUNIL KR. SINGHA 
MRS. B. BHUYAN 
ARUN NATH 
MS. M. 8ORDOLOI 
SADHAN KATA' ' 
CHINMOY BHATFACHARYYA' 
ANUPAM CHAUDHURY 
PRABAL KATAKI 
SANJUGANGULY 

0 

R.K.BOTHRA 	
0 

MS. NAVANITA MITRA 
RAM NAKSHTRA 
S.N.RAY 
D.K. SARMAH 
MS. ANUPAMA DASS 
MISS. R. DEKA 
L.K. BORAH 
R.K.ADHIKARY 
S.K.SHARMA 
MISS. ANITA DAS 
J.K.SARMA 	0 

MRS. M. CHOWDHURY 
ZIAUL ALAM 
MS. N. HOMCHAUDH I.JRY 
S.K.SINHA 
ROMEN BARUAH 

- ARUPANANDA CHOWDHURY 
NILADRI BHATTACHARYYA 
MS. I. KRISHNATRAIYA 
MS. PAHARI SAIKIA 

0 
'N. K. BARKAKATI 
ASHIM KR. CHOUDHURY 
MS. S. HAZARIKA 
RUPJITDE 

O  R.K.NATH 	0 

D.J.DUUA 
R.K.SARMA 	' 
DINAMANISARMAH 
PARTHACHOUDHURY 
B.P.SINHA 	' 
ROFIQUDDINAHMED 
AISWARYYA SARMA' 0 

MS A. BARUA 
MD. NIZAMUDDIN SEIKH 
DIGANTA GOGOI 
SANJIB ROY 
MS. KALPANA GOGOI (SARMAM) 

O  ANIRBANDAS 
MRS. INDRANI CIIOWDHURY 
ANAN KR. BHUYAN 
PALASH DAS 

0 

 MS. BiPAKKHI BORTHAKUR 
DIPAI< KR. 0Ev. 
PARTHA P. BARUAH 
AJIT KR. DU1TA 

O MD. BAHARUL ISAM (I) 
MD. TARIQUL ISLAM 
ABUSAYED 

BHASKAR BARMAN 
0 

MS. BIJOYA BAIRAGI 
PABITRA S. BHATrACHARYYA 
SURAJIT BHARALI 
MS. BABINA BEGUM - 
MS. NANDITA BHARALI 
SUJITKR. GHOSH 
MISS. RUPAL1MDS 
PRANAB SHARMA 
MISS M.M. BORAH 
MS. BANTI BAISHYA 
RADHAM.DAS, 
PADMESWAR DEKA 
ANUPAM CHAKRABORTY 
ANGSHUMAN BORA 	' 

RAJEEVDAS 
BISWAMBHAR SHARMA 
I-IARGOBINDABORUAH 
MS. JI11JMONI SHARMA 
PUTUL CII GOSWAMI 
RANJAN GOGOI 
MISS. LOLITA RENGMA 
MISS. BASABI DAS 
MS. RUPANJALI DAS 
MANISHCHOUDt-URY 
MISS. MARAMEE GOGOI 
NABIN DEB NATH 
MRS. Cl-lAVA DEVI 
MS. BASHARI SEAL 
'MISS DEBALINA CHOUDHURY 
MS. SMRITISHREE CI-IAKRAVARTY 
'MISS. MAMANI BASAR 
MISS. SANCHITA ROY 
MISS. ANJALI DAS 
DIPAK KR. KALITA 
NURUL I. CHOUDHURY 
MD. AK. HOSSAIN 
MS. KAVERI MEDHI 
KAUSHIKGOSWAMI 
ABDURR. SHE'IKH' 
MS. TAPASI DAS 
HEMANTA KR,.SARMA (II) 
MISS. DIPSHIKHA DAS. 

'RAJESH KR. BHATRA: 
SAGAR RAVI G. 
PADMADHAR UPADHYAY 
MISS. PEACE LAHKAR 
IKBAL H. SAIKIA 
DIBYAJYOTI BORAI-I 	

' 

MISS. HASINA YESMIN 
MRS. JURI D. BARMAN 
MISS. ASMINA BEGUM 

0 

MRS. RAKHEE B DEB 0 

MRINMOY DUTA ' 
MISS. SANTANASARMA 
BIMAL SARMAH 
AMBAR BARKATAKI 
MISS. NIZIFA KHANAM 
MS. BARNALI MAHANTA' 
MIZAZUR R. BARBHUIYA 
SANJAY ROY 

O IM11 LONGJEM 
MISS. BIPASHA SARKAR 
MISS: RINI SHARMA 
SHAMIMA'JAHAN. 
NILOUTPAL RAJKHOA 
R.K. DEV CHOUDHUR' 
SON IT KR. SAIKIA 
MISS. SEWALI KEOT 
MS. MITALI MAHANTA 
GAUTAM KR. SARMP 
SHAHAB UD. MAZUMDAR 
ABDULMANNAF 

O  RAGHUNATH PD. ROY 
NURMOHAMMOD SARKAR 

SANTOSH JAIN 
0 

	

SUNILKR.JAIN 	(- 
DUENJYO11 DUTFA 
MRS. BANANI DAS 
RAJESH KR. CHAYENGIA 
IV1S.ASHATEWARI 
MRS. R. BORO BORAH 
MISS. REKHA DEKA 
MS. N. MEDHIKAL'ITA 
MAMAS H GARODIA 
JAKIRUL I. BORBHU1YA 
SUBIRBHATFACHARJEE 
MS. DIPIKA BORGOHAIN' 
MRINAI.ENDU CHOUDHURY 
DHRUVAJYOTI PAThAK 
KAUSHIK HAZARIKA 

	

DILIP BARUAH (II) 	0 

'MD. ABDUL MATLIB 
RAJIB 1-IAZARIKA 
NABASHISH GOSWAMI 
DEBASHISH BATTACHARYA 
KUMUDCH.BORO 
NARENDRA MATH JHA 
RANDEEP SIIARMA 
MS. TAMANNA BORA 
MRS. FARIDA BEGUM 
NEELANJAN DEKA 
DEVASHISBARUAH 
MS. MEETA DEY 
TUSHAR KT. RAJKUMAR 
MISS. S. MADHURI NEOG 
MRS. RUNUMIDAS 
MISS. B. MAYA CHHETRI 
MD. MASUD-UR-RAHMAN HAZARIK 
TAPAN CII. DAS (III) 
SANJAY KR: CHAKRABORTY 
MRS. D. BAISHYA (GOGOI) 
MS. ANJUAHMED 
ROBIN KR. DUIFA 
SHARIF UDDIN 

	

MRIDULKRDAS 	0 

MRS. CHANDANA S HOME 
RITU PARNA HAZARIKA 
ABHIJIT DAS 
MS. KANCHAN NEWAR 
HRISHIKESH DAS 

	

PRABINDAS 	
0 

ANKURBHUYAN 

	

MRS. SHAHNAZ BEGUM 	0 

DEVA KR. DAS (II) 
MS. ROUSHANARA CHOUDHURY 
RABINDRACH. PAUL 
MS. M. BHATFACAARJEE 
MS. MAYAN ITA BARUAH 
UJJAL KR. GOSWAMI 
MRINAL Ki MATH 
DURGA P. MANDAL 
MISS. NAMITA CHOUDHURY 
DILIPKR.JAIN ' 0 
MISS. IJUMONI ThAKURIA 
ARUN DEVCHOUDHURV 
NAKUL KALITA 0 
MS. MUNMUN B. SARMA 
MISS. RANJUMONI NEWAR 
MOIRANGTHEMG, SINGH 
SANDIP BHAUACHARJEE 
DEBASHISHSAIKIA 
NANDAN SARKAR 
SOFIQURORAHMAN 

'U DAY J. SAIKIA 
!ANKAJ KR. DEI(.A 
IMRAN H. LASKAR 

BANASHREE G000I 
MISS. HIRAMONIDEKA 

4' 
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ISWAR qHGOGOI 
MISS61jOYA SIN HA 
MD. KURBAN ALl 
SAHIDUL H. SARKAR 
GAUTAM SHARMA 
MISS. ADITI BHATIACJARJEE 
DHRUBABANIA 
GAUTAM CHAUDHURY 
SATYABRAT DEV SARMA 
MRS. NIRADASEL 
NARAVAN D. BHUYAN 
KULAJITDAS 
MD. ASLAM KHAN (II) 
SAMIULMUNIR 
SANTANU GOSWAMI 
NARAYAN SHARMA 
MS. PANCHALI BRAHMA 
MANISH NATH 
MISS. REHNABEGUM(II) 
MS. RAJI CHETRI 
KISHOR KR. BHANSALI 
DIBAKAR BORAH 
NI RESH MARKANDA 
MIS. MAITRE VEE BORAH 
JAYANTA KR. PARAJULI 
BAPAN CHOWDHURY 
UTPAL KR. KALITA 
MS. APARAJITA SAIKIA 
MRS. MEERA H. BORAH 
DEBABRATASAHA 
MS. ANIMITA GOSWAMI 
MS. MANOSHI SHARMA 
MISS. SATYAWATEE KONWAR 
MD. JAKIR H. KHAN 
BIJAN KR. MAHAJAN 
ABHIJIT BHATtACHARJEE (II) 
ARSHAD CHAUDHURY 
PRANAB KR. DAS 
MS. MITALEE LtHKAR 
KHANINDRA LAHKAR 
MS. MANJU BORDOLOI 
SUSHANTAS. BAROOAH 
MS. S. HAZARIKA (BORA) 
MD. ASLAM 
PRANJAL DAS 
MS. PANNASHARMA 
MS. MONALISA KONWAR 
SANDI K. DEORI 
MS. M. CHAKRABORTY 
DEBOJITSENAPATI 
RAJKUMART. SINGH 
MS. B. GHOSH (SEN) 
MS. TASFIA HUSSAIN 
MRS. MEHBOOBA BEGUM 
JAI KISHAN BAJAJ 
MS. JAYATI PURKAYASTHA 
MS. PAREE GOGOI 
A. M. BARBHUIYA 
MISS. ARJUMANDA BHANU 
MS. KANGKI BORKATAKI 
BINOY PAThAK 
NITYANANDA UPADHYAYA 
SANJITSHIL 
MS. JULIE MAHANTA 
MRS. MADHABI SAIKIA 
MISS. BABITA RANI DAS 
SANTANU KR. DAS 
MISS. DOLORINA PAThAK 
SUBHRANGSU DHAR 
PARAMA KUMAR GOGOI 
MISS. GOPA SUTRADHAR 
IKBALAHMED 
SANJIB GOGOI '. 
ABHIJIT BHATrACHARYA (III)  

SUDIPTO BI-IA1TACHARJEE 
PRAHLAD KR. BRAHMA 
MS. JAGRITI RAJKUMARI 
KUSH RAM BORA 
MS. DEEPALI KALITA 
DEEPAKBORA 
DIPANKARPD. BORAH 
RAJESHKR. AGARWAL 
MRS. SACI-IITRA BORA 
SUJOY GOSWAMI 
RINKUMAHANTA 
JAIDEEP PURKAYASTI-(A 
ZAKIRUL AHSAN 
MISS. RINKI BISWAS 
MISS. SI-IABNAM CHETRY 
MISS. MANASHI CHOUDHURY 
SANTANU RAJ GOGOI 
MISS. SHARMILA DAS. 
MRS. RUPREKHA DAS 
MS. ARPITA PAUL 
JOY DAS 
DHRUPAD KASHYAP DAS 
MS. SARMISTHA BARUA 
MRS. PRANITA PATHAK 
MS. MOUSHUMI DAS 
MS. BULIE SARMAH 
MS. NANDINI MUKHARJEE 
NEERAJ ANAND 
GITARThA PATHAK 
SANKAR P. BHATTACHARJEE 
MD. KOHINOOR ISLAM 
SYED MUSFIQUR RAHMAN 
PUSPENDRAKR. MEDHI 
SANJIB KR. SINGHA 
MISS. NILAKSHI GOSWAMI 
MISS. MAN IS HA SHARMA 
GAUTAM RAHUL 
MS. ANITA VERMA 
TONGPOKPONGENER 
ANIL GOHAIN 
MISS. ANUJITA BORA 
SANJAY KR. SINGH 
SANJIB BARUAH 
MISS. SOBHANA SAIKIA 
MISS. MOON BARUAH 
BRIJESH SKARMA 
MISS. RAKHI PATHAK 
RATANCH.DAS 
NABAJIT NARZARY 
SAFIQUL HUSSAIN 
NASIR UDDIN 
MS. N.M. BORDOLCI (BORA) 
PRAKASH KR. BOTHRA 
BIJOY CHETIA 
SUBI-IAJIT BAN 1K 
SAHADEV DAS 
DR K. UDDINAHMED 
MD. A. Q. AKANDA 
PRADIP KR. AGARWALA 
MD. FARID U. BARBHUIYA 
MISS. NIYATI KALITA 
MRS. SADHANA KALITA 
ARUPGOSWAMI (II) 
MS. ARUNDHATI BORA. 
MS. RITAMANI GOSWAMI 
SHUROTZAMALSHEIKH 
SUMANCHETIA 
ALAKESH DEV SARMAH 
RANJIT KR. GOSWAMI 
JAKIR HUSSAIN SAIKIA 
BHUPENCH. PEGU 
KUNTAL SHARMA PATHAK 
DEEPAK KEJRIWAL 
MISS. AMI SAIKIA  

MRS. RUBI G. GOl-IAIN BARUAH 
MISS. JOYATI PAUL 
MISS. ANOWARA MAZUMDAR 
MISS. MADHUSMITA BAISHYA 
ABHIJTDAS 
BIJOY KR. DAS 
JAHURUL ISLAM 
MISS. GITUMANI DEKA 
MS. HIRANYAMAVEE BARUA 
MD. JEHIRUL I. AHMED 
MS. PRTIBI-IADEKA 
MRS. S. BORPATRAGOHAIN 
MRS. MANASI DAS 
SYED S. FAROOQUE 
PARANGAM N. GOSWAMI 
ANOWAR HUSSAIN 
ADITYA HAZARIKA 
SH!MANTANEOGI 
RUPAK DHAR 
TAPAS DI-IAR 
RAJA JOY PHOOKAN 
MANOJ KR. SHARMA (I) 
ROUSHAN LAL 
MD. ROFIQULALOM 
MISS. PRANATI DAS 
RATUL DAS 
MISS. BAGMITA SARMA 
MISS. P. R. MAI-IANTA 
SANTANU BORTHAKUR 
MISS. MITALI BHUYAN 
MISS. SABINA YASMIN 
KISHORE KR. HAZARIKA 
MOYNUL H. CHOUDHURY (2) 
JONAB ALl AHMED 
BHASKAR NATH 
ALIN SARMA 
KULA PD. GOGOI 
H. M. A. MANNAN LASKAR 
BIBHASH PATHAK 
MD. JYOTSHNA ALl 
JITU BORAH 
MISS BABITA DAS 
MISS RUNMANI DEKA 
MISS MURCHANA SARMA 
ASHOK KR. BORA 
RAN JAN KR. BHARALI 
BIJAY KRISHNA SEN 
MISS MEDHA LILA GOPE 
DR N.G. GOSWAMI 
KASHEM BHUYAN 
MISS LIYANA RAHMAN 
M. U. MONDAL 
MISS PARUL DAS 
JAYABRATA SINHA 
MISS BIJAYA HAZARIKA 
MISS SUMITA CHOUDHURY 
DEBAJIT BARUAH 
MISS DIPANJANA NANDI 
ABDUL KASHIM TALUKDAR 
BIKASH SARAF 
MS. AMVALIKA MEDHI 
BABUL KUMAR DAIMARI 
MISS IVALINA DEKA 
SANJIB GOSWAMI 
SABYASACHI P. CHOUDHURY 
DEBA KUMAR BORDOLOI 
MANINDRA CHANDRA DAS 
MUL HOQUEAI-IMED 
BATU KRISHNA BORAH 
MISS BANDITA DEY 
MISS JULI GOGOI 
MS. V. N. LASKAR 
MISS RANJITAVERMA 
HARINARAYAN SARMA 

MISS DIPANJALI DEKA 
MD. ALAM GEER 
NUR ISLAM 
BABULDEKA 
AJOY KR. PHUKAN 
ATAL TEWARI 
MISS WAHEEDA REHMAN 
N. UNNI K. NAIR 
NABADIP BAROOAH 

A. HASSAN 
MISS SANGEETA SARKAR 
ANJAN KR. DAS 
MISS JAYA CHANDA 
NITESHBHATRA 
MISS DOROTHY ROY 
MS. ARPANA BORAH PHUKAN 
MISS LIPIKATALUKDAR 
MISS MEGRALI DEHINGIA 
MISS RIMLY BARUAH 
MS. BIPAS1-IA DAS 
MS. PRANITA DAS 
ABHIJEETKR. BARUAH 
SULTAN AHMED 
MISS BARNALI BARUAH 
MRS. M. MAZUMDER DEB 
MS. PANKAJA UPADHYAY 
THAN ES WAR SARMA 
ASHIM TALUKDAR 
ABID ALl 
MS. SIMA GUPTA 
D. N. BHATTACHARYYA 
MISS SUDAKSHINA KHANIKAR 
ASHIMANTA GOSWAMI 
ANIL SHARMA BHATRA 

R. PATGIRI 
DEBENDRA SAHARIA 
RAJIB SARMA 
MUSTAFA JAMAL QUADIR 
MISS MANASKANTA BARUAH 
MISS KAVITA K. JAIN 
TAPAN RANJAN DAS 
TRIDIB KALITA 
MS. MAMONI ROY 
SAIDUL ISLAM 
MS. SHAMIMA BEGUM 
DIPANKAR BAGCHI 
SHYAMAL AICH 
MS. KANIKA SINGHA 
JAGADISH CH. GOGOI 
MISS SWARNALI S. CHOUDHURY 
HARIBRATACHANDA 
MUKUTCH. BHATA 
SUJIT KR. ROY 
RAJU GOSWAMI 
NANI G. KUNDU 
SHEKHAR CHAKRABORTY 
OM P. AGARWAL 
RANABRATA BANERJEE 
MS. SUM ITRA SARMA 
MRS. BANDANA DEKA 
TARUNBORA 
MOTI RAJ ADHIKARI 
MISS SABB!NA YASMIN 
BISWAJIT BURAGOI-IAIN 
MRS. BOBY G. BURAGOHAIN 
MISS SANGEETA BURAGOHAIN 
NEEL KAMAL DEVNATH 
MISS DIPANNITA CHAKRABORTY 
NAZMUL I. MAZARBHUIYA 
PRASANTA HAZARIKA 
MS. NAZNEEN AHMED 
RIYAJUDDIN ANSARI 
SOURAV SHARMA 
MS. SIMA RANI DEY 
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MS. SWARNALATA GOSWAMI 
MAINULH. BARBHUYAN 
MUKTI RAM LASKAR 
MISS BIN ITA BARUAH 
RAFICUL ISLAM (II) 
MISS KAMALA SINGHA 
MISS ANUPAMA ROY 
BISWAJIT CHAKRABORTY 
MD. RAFIKUL ISLAM (III) 
BINODAN TALUKDAR 
MISS MINERVA BARTI-IAKUR 
MISS NITU HAWELIA 
RAI-IUL BEZBARUAH 
ABU NASERUDDIN AHMED 
SUMITDAS 
SANAC}-IOWBA SINGHA 
YUNUSHAHMED 
MISS RITA DEVI 
N.ANIXSINGI-1 
BAN DAN KR. KAR 
BIKRAM MALAJ(AR 
LALIT KR. MINDA 
MD.FAJLEY K.R. AHMED 
AMZAD HUSSAIN 
PHANINDRA KALITA 
JITEN PAYENG 
MS. KABERI DEKA 
PRADIP KR. KALITA (II) 
SANTANU BORA 
KARABI KALITA 
MISS MANIKA CHOUDHURY 
MISS RUMA DAS 
RAFIQUL ISLAM (IV) 
MASTER SHELIM 
MRS. SUN ITI KALITA 
MD. NEKIBUDDINAHMED 
RAJIB BORPUJARI 
DIGANTA BARMAN 
SAMIRDA 
ABDUL HASHEM KHANDAKER 
DR TILOK DASGUPTA 
ASI-IIM KUAMR BARUAH 
SANJAY SINGH 
PRATIM KR. CHAKRABORTY 
MOHD. INAM UDDIN 
NEELOTPAL DEKA 
MS. RUBINA SULTANA 
PARSWAJYOTI DAS NAIR 
MS. AYESHA SIDDIKA 

MS. BI-IARATI MUKHERJEE 
MS. MALABIKA P. GOGOI 
SRAVAN KR. TALUKDAR 
HIFZUL I. CHOUDHURY 
SUSHANTA DAS 
AMIT JALLAN 
ISTIAQUE ALAM 
RAJIB CHAKRAVORTY 
LASHMI N. DIl-IINGIA 
RAKESHOUBEY 
DEVJYOTI CHOUDHURY 
PRIYANKU SUN DI 
SUBRATANATH (II) 
MISS GEFY KALITA 
ROSHAN MALOO (JAIN) 
MS.ONTIMA SI-IARMA 
TAPAN ROY 
MOINUL HOQUE ANSARY 
MD. RAHMAT ALl (II) 
MISS MARY GOGOI 
IDRISH CHOUDHURY 
MS. MINAKSHI BI-$ATrACHARJEE 
JYOTIRMOY PATO WARY 
SHEELADITYA 
MADHURYA MAHANTA 
MISS SHEHNAZ RASUL 
RASIDUL HUSSAIN 
MISS ANJANA SINGHA 
MD. ABUBAKKAR SIDDIQUE 
ABDUL AWAL 
SOHEL ALIM 
JAHID M. A. CHOUDHURY 
MISS JULFIYA BEGUM 
MD. HOSNUL HOQUE 
TRIDIBBAIDYA 
SANTANU KR. SARKAR 
PRASANTA S. DEKA 
MS. BINITA SWARGIARY 
MISS SNIGDHA DAS 
ATANU GANGULY 
BHARGAVSARMA 
TALAT H. HAZARIKA 
DIPAYAN DUTA 
GHANASHYAM DAS 
NAYANJYOTI MEDHI 
MS. MOON MOON LASKAR 
DILIP DEY 
MANOJ KR. SARMA(II) 
MRS. JENNIFER Z.AMAN 

GURVINDER SINGH SODHI 
MD. ClASH UDDIN 
MS. JULIANA RAHMAN 
MUSTAKIM RAHMAN 
PRANJAL BORTHAKUR 
BIPUL KR. DAS 
ASHOK KR. BORAH (2) 
MISS PALLAVI TALUKDAR 
INDRAJEET SHARMA 
SUKUMAR SARMA 
NAYAN JT. SARMA 
RITU BARNA DEKA 
MS. MOM ITA BARAH 
MISS LIPIKA DEVI 
RITURAJ BISWAS 
MISS SEEMA CHAKRAVORTY 
SATYAJIT KR. SHARMAH THAKUR 
DR MATIUR RAHMAN 
MRS. P. DUTTA BUJARBARUAH 
AMAL KALITA 
MS. MANJU AGARWALA 
MOBARAQUE HUSSAIN 
PURBADRI BANERJEE 
MRS. C. BARUAH TALUKDAR 
ZAKIR HUSSAIN 
MAZHARUL ISLAM 
MRIDUL KR. BORAH 
MRS. NAN DITA NATH 
MISS KALPANA TALUKDAR 
BHUPENKUMAR 
MS. MITALI GOGOI 
MISS RULI BARUAH 
DIGBIJOY MAN DAL 
SANTANU PARASHAR 
MS. MRINALEE BHUYAN 
SWAPAN KUMAR DAS 
MS. ALPANA SAIKIA 
MISS NASHREEN AHMED 
MISS NILAKSHI BARMAN 
SAIKH MD. A. PAHLAVI 
SHAH NEWAJ AHMED 
MRS. ABHINANDrrACHAKRABARTY 
MRS. NIBEDITA SARMAH 
MANASH HALOI 
MISS SUSMITA KANUNGOE 
MS. TEE NA SHARMA 
MS. MANISHA SARMAH 
MISS BIJU RANI KALITA 
MISS BARASHA DAS 

SAMUDRAGUPTADI1TA 
MISS KABITA GOSWAMI 
RAJEEB KALITA 
TRIDEEP BARUAH 
MS. AFSANA IRFAN 
MRS. DIKSHA H. BAROOWA 
MS. TRIPTI PATOWARY 
KRISHNA KT.DAS 
NAYAN MONI HAZARIKA 
ZAKIR HUSSAIN (II) 
ABDUS S. AKAND 
MRS. SABINA YESMIN (II) 
MRIDUL MAHANTA 
MRS. SONGITA MAHANTA 
ABDUL GONI 
TILAK RANJAN SARMA 
MD. BAHARUL ISLAM (II) 
MOHENDRA DEKA 
MRS. BABLI DAS SARKAR 
JONE KUMAR SENAPATI 
IFI1QUER RAFIQUE 
IDRISH ALl SHEIKH 
MISS ELAKSHI DEKA 
MD. ABDUL AWAL ALAMGIR 
KAMAL KISHORE GOSWAMI 
BHASKAR JYOTI DAS 
BIBEKA NANDA GOGOI 
DHRUBOJYQTI CHAKRABORTY 
MS. ARUNDHUTI BARUAH 
ARUNANGSHU DHAR 
MS. SHABANAAZIZ CHOWDHURY 
TAPAN RANJAN DEURI 
MANOJ KR. SARMA (III) 
MRIDUPAWAN GOSWAMI 
AMLAN SARMA 
MS. MADHURIMIA DUTA 
AMIT GOYAL 
DEBASISH SINGHA 
YADAV PRAN DAS 
JAGAT CHANDRA BORAFI 
ANGSHUMANSARMA 
MS. TINKU SOM 
MD. IMRUL HASSAN 
MS. APARAJITA BHUYAN 
BHUPENSARMA 
BISHWAJYOTI PATHAK 
AZIM HUSSAIN LASKAR 
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Mr/Ms..................................................................will lead 
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IN THE 

Case No. 	 CN 0 -  - 

— 	— a .;J_o___ ___j J—L Pl&n1i I PetitIoner. 

-Versus- 

- 	 23 -&_O_3 fj------ - Defendant / Respondents. 

A — — — — — — — — — — — — — — — — — — — — — — — — — apd- 
------ 

Northeast FronUer Railway Administration, who is also Ex-oIlcer authonse' to act for and on 
behalf of the Union of India as representing the Northeast Frontier Railway Administration do 

hereby appoint and anthonsed Shn -------- - _t 

tO eppei.r, act, apply, plead In and prosecfle the above descdbed suIt! appeall proceedings on 
behalf of the Union of India to file and take back documents, to accept process of the Court to 
appoint and instruct Counsel, Advocate or Pleader, to with draw and deposit moneys and 
generally to represent the Union of India in the above described suit/ appeal/ proceedings and 
to do all things incidental to such appearing, action, applying, pleading and prosecuting for the 
Union of India SUBJECT NVERTHELE$S to the condition that unless express authority in that 
behalf has pre,iously been obtained from the appropri 	O ate 	Icer of the Government of India, 
the said Counsel!Mvocatel Pleader or any Counsel, Advocate or Pleader appointed by him 
shell not withdraw or withdrew, or abandon wholly or partly from the suit,' appeal! claIm! defencef 
proceedings, agaInst all or any defendants! respondents! appellants ,  plaIntiffs! opposfte partIes 
or enter into agreement, settlement or compromise hereby the suit/ appeali proceedings isi are 
whoUy or partly adjusted or refer all or any matter or matters arising out of dIspute thereIn to 
arbitration PRO D ,  THAT IN exceptionc.i circumstances when there Is not suflclent time to 
consult such appropriate Officer of the Government of India and or omission to settle or 
compromise would be definitely prejudlelat to the Interest Of the Government of India the said 
Pleaded Advocate or Counsef may enter into any agreement, settlement or compromise 
whereby the suit/ appeal proceedings is / are wholly or partly adjusted and in every such case 
the said Counsel! Advocate! Pleader shall record and communicate forthwith to the said OWicer 
the special reason for entering into the agreement, settlement or compromise. 

I, hereby agree to ratIng all acts done by the aforesaid Shil — j 	— 	 — — — 

- - 	 ------- — - — - - In pursuance of this authority 

IN WITNESS WHEREOF THESE presents are duly executed for an on behalf of the UnIon of India. this 	 day of 	 200 - 

t7C . s.t (.J 1  9;t' 
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11T TIlE CENTRILL ADtIISTRATIVE TRIBUITAL, 
GUWAHATI BENCH,GUWkHATI. 

IN THE FlATTER OF 
O.A,56/2006 
Smt.Jayanti F1âlaksr 	S  

•Versus 
Union of India & Others 

AIiD 

Applicant 
Q  a; 

Respondents 	' t, Z 

IN 	TTIC 
Written Statement on behalf of respondents. 
The answering respondents most,respectiuJly 	WETIl : 

That the respondents have gone through the copy 
of the application flied and have understood the contents 
thereof5. Save and except the staternens yihich have been 
specifically admitted, herelnbolow or those which have been 
borne on records all other averments/allegatlóns made in 
the applcat1on are hereby emphatically denied and the 
applicant is put to the stictect probig thereof. 

That for the sake of brevity meticulous denial of 
each and every alieation/statement made in the application 
has been avoided. However, the repondents havC confined 
theIr replies to those aiieatjons/avermentS of the applicant 
which are foUnd relevant for enabling the Honble Tribunal 
to take a proper view and decision on the matter. 

3. That the applicàton suffers from want of a valId 
cause of action. The averment ok the applicant that her 
husband Shx'i Sükesb. Malairar,,Senior Store Satchman under 
Senior' Section Engineer/RU.i/Perrnanent Waytbumding had 
disappeared is not correct. As a matter of fact,SbriSukesh 
liaiakarthe applicant's husband, has a reco3d of being 

• unauthorisedly absent' from time to time sInce the year 
• 20002001. Apart from cases of unauthorised absence at 

different spells of time in 2000,he was absent from work 
for over two years and eiht months from 2.10.2001 upto 
15.06.2004 without any intimation to his ,superiors or to 
the Railway Iedical flospital,Lumdiflg,whiCb lies within 

• balf a kilometre of his residence at Lumding,aS required 
under the rules.For joinng duty he produced private medical 
certificate from a Ilomeopathic ictor located near his 
Railway quarte at LunAding in spite of tht fact that the 
Divisional Railway Hospital with full medical facilities 
and speciaUsts were avallEble within literally sbuting 
distance from his residence. Due to such past records, a 

.. P. 2. .,. 
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major penalty memorandum was issued. against Shri Sukesh 

Valakar. It has not been possible to proceed with the 
PAR case due to his intermittant unauthorised absence 
and the DAR proceedings are still pending. low 

As per records,Shri Sukesh Ilalakar tinderwent treat- 

mont in the Divis±onal Railway Hospital at Lumding from 

23.0?.2004  to 09.08,2004 but he has again. remained 2 

unauthorisedly absent from work from 25.09.2004 and has 	4 
.not jo±ned his duties since then. 

From the details of his record. of service given 

above it can be concluded that Shri 	ukesh Malakar, the 

husband of the applicant,has not disappeared as alleged, 

but has remained unauthorisedly absent from duty in order 

to escape disciplinary action and take some accompanying 
benefits out of his alleged act of disappearance. Therefore, 

it is humbly submitted that the applicant's plea for the 
clearance of the fInal settlement dues etc. cannot be 

sustained under extant instructions, 
The respondents therefore beg to humbly submit that 

• 	 •'• 
 

-according to the competent authorities the case is NOT 

genuine. 
4. Irawise comments 
4.1 and 4,2. As reg.ards.psragrapbs 4.1 and 4.2, the 

respondents beg to offer no comments as they are part of 
the records. 	 . 

4.3. That as regards paragraph 4,3,the respondents beg 

to state that the applicant*s husband remained in unautbo- 
• 	rised absence duriig the following periods :- 

From 16.10.2000 to 13.11.2000 	- 	29 days. 
From 09.01,2001 t6 23.03,2001 	45 days. 
From 02.10.2001 to 15,06.2004 	- 	983 days. 
From22,09.2004to 23.09.2004 	2 days. 
From 25,09,2004 4111 date 	 unautborisedly 

absent, 	* 

The respon4onts beg to deny the claim made by the 

applicant in para 4.3 of the O.P.that "her husband was 

found missing completely from 02.10.2001" bacause the 
husband of the applicant was under treatment in the Divisional 

Railway Hospital,Lumding from 23.07200 4  to 09.08.2004 	It 

may be noted that a major penalty memorandum was issued 
aga5.nst the applIcant's husband vido ITo.E/74/2(L!1-)/183 
dated 20.03,2003 for his remaining absent from duty without 
authorIty. it is cuite likely that he remained absent to 

avoid the consequences. 

... P. 3.6.. 
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- : 	 4.4. That as regards pararaph 	and 4.6 	fr-' 
-- 	. 

the respon.ents beg o dcriy that the applicant's busbnd J 
was missing in 2003,  The certificate issued by the Police 
Station on 21.03.2006 stating that the applicart's husband'i  
could not be traced was not a conclusive evdenoe that he 
had disappeared for good as subsequent events prOved to the 

• 

	

	 contrary0 As indicatd in paragraph 4.3 above,the applicant 'S 

husband was under treatment in the Divisional Railway 
opitei,l1uinding froin 23,0792004  to 09.08.2004 as per record. 

In view of this factual position the claim that he had 
• 	diMappeared in 1arch2003 would not carryariy conviction. 

4.5. That as regards paraaphs 4.7 and 4.8 the respon-
dents beg to stat? that the representations annexed as 
aniexures 2,3 and 4 could not he acted. upon by the respondents 
as resurfacing of the applIcant' s husband on various dates 

• 	created a situation where no positive action was possible. 
The police report was dated 21,03,2003 and the applant's 
letter at annoxuré 3 dated 0140312004"received on 10.03.2004 
was subsecnzently proved to he of no importance as the appli-
cant 's husband appeared for treatment in the Railway hospital 
at Lurnding on 23.07,2004 .The claim that the applicant's 

• 	husband diappeared in ?larch,2003 therefore carried no meaning. 
4.6 That as régords paragraphs 4,9,4.10 and 4.11 and 

4,12,the respondents beg to state that the case of the 
.pplicant is not covered by the Railway Board's letter dated 

21.01.2004 whIch deals uith employees vboVhave disppeared. 
• 	in actual fact the applicantts husband only temporarily 
• 	disappeared. but rosurfaced in June ,2004 and ias under treat- 

ment in the DivIsional Railway Hopital 3 Luding from 2307. 
2004 to 09,08,2004. •in the mean time a major penalty memo- 

	

• 	randum for unauthorized absence was issued against the 
• 	applIcant's husband,thoua thIs couid  iÔ' be finalised by 

• processing enquiry etc. due to want of co-operation from the 
• 	employee concerned. Under the circumstances,tbe respondents 

	

• • 	were unabiC to pursue the case for ettiement of dues as per 
the circular of the  Ra1lwa' Board annexed as knneure 6 

• 	(letter dated 21.01.1994) . 	• 
• • 

	
V 	The respondents also beg to submit that in view of the 	

V 

• 	• 	special circumstances of the case the respondents cannot be 
• • 

	

	accused of violaing any provision of the ConstitutIon  of 
India as the applicant has strenuously tried to prove. 

V 	 • 	

• 	 V 	

• 
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4•/• That as xeards pararapbs 	 and 
4.16, the respondents beg to submit beioze the on'bie 

Tribunal that the case of the applicant's hushnd is not 
one of disappearance but of unauthorised absence from 	3 
work and 1 t Is beo.ause of this flaw In..the service record 
of the employee that his final settlement dues could not - i  •' 

be paid as per ruie and exta4t procedurC. in view of the 
Ciarlf].Cat.:Lons and submissions made in are.graphs herein- . 
above ,more spocficai1y in paragraphs 3, 4, 3.4,k,5 and 

4.6, the respondeni,s deny the aiieatiofls that they have 
violated the prov:isions of the &atulty Act ,1972 or any 

of the ConstitutIonai .provIsiois and codes and procedures 
framed by the respondettS. 

In, the circumstances as detailed 
above, the respondents beg to 
submit that the case of the applicant 

• 	 has no ,mèrjt whatsoever and that 
therefore the O,A.merits to be 
dilseed. 

And for this act of kindness the respondentS shall 
as in duty bound ever pray. 

IFicATloJ: 

I, Sun 	 Son of; 
aged about 	_ 

years and at present working as 41%—C
• 

do hereby verify and solemnly affIrm -• 
tnat the siatements mgdo ir. pare.rapnS I to 4,7 are true 
to the best of my. knowledge and informatiOn derived from. 
records which I belIeve to b true and the rest are my 
bumble submissions before the r!on'ble Tribunal. 

And I sign, this vrIfict'iofl on this the  

day of  

I 4 t 	T 
11vi PSMUne, Oth 


